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Govemor is pleased to order the publication of the following English translation of the ,Utiaranchal
(The Utter Pradesh State Universities Act, 1873) (Adaptation & Modification Order 2001) (Amend-
ment) Act, 2003 (Uttaranchal Adhiniyam Sankhya 14 of 2003). .

No. 251/Vidhayee and Sansadiya Karya/2003
Dated Dehradun, June 30, 2003 .

- NOTIFICATION
Miscellaneous

~ As passed by the Utlaranchal Legislative AssembEy and assented to by the Governor on

June 28, 2003.
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THE UTTARANCHAL. (THE UTTAR PRADESH STATE UNIVERSITIES ACT, 1973)
(ADAPTATION & MODIFICATIONS ORDER, 2001) (AMENDMENT) ACT, 2003 .
{Act no.-14 of 2003)

To further Amend in the Utter Pradesh State Universities Act, 1973 (Adaptation

& Modification Order, 2001) in the context of Uttaranchal State
AN
Act
Beit enacted in the Fifty-fourth Year of the Republic of India as follows =

1. (1) This Act may be called the Uftaranchal (The Uttar Pradesh State

Univefsities Act, 1973) (Adaptation & Modification Ozder, 2001) {Amendment} Act,
2003.

(2) It shall come into force on such date as the State Govemmen‘t'may

decide by notification in the Gazette.
{3) It extends to the whole of the State-of Uttaranchal.

2. Section 31 (4} (c) & (d) of t’he'F’rincipaI Act shall be hereby deemed fo
have been repealed.

3. A new clause {e) shall be inserted afterlgub-section (4) of section 31 of
the Principal Act, as follows :—

“The selection committee for the appomlment of Principal and Lecturers in
aided degree colleges shall consist of—

(a) Vice-Chancellor

{Concemed V.C. for Concemed Universily Area)
Two subject experts

(Nominated by V.C. not below the rank of Professor/
Principal of post graduate college, one of Ihem shall
be from reserved category}

Chairman of Management Committee or member Member
nominated by him

Director Higher Education Member-Secretary

The process of selection for the post of Principal and Leclurer shall begin at
least six months before the vacancy arises and it shall be imperative on the manage-
ment of the'college concerned o give -appoirfiment to the duly selected Princigal &
Lectuter.”

4. (1) The Uttar Pradesh Higher Education Service Commission Act, 1980
shall be hereby deemed to have been repealed in the context of Uttaranchal State.

(2) Notwithstanding such repeal, anything done or any action taken under
the Act referred to in sub-section (1) shall be' deemed to have or ‘taken under this
- Act. .

Chairman
(b} Member
{c)
{d)

By Order,

BHAROS! LAL,
Secretary.
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No. 421/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, January 31, 2005

NOTIFICATION
Miscellaneous

in pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal {The
Uttar Pradesh State Universities Act, 1973) (Adaptation and Modification Order, 2001) (Second Arnend
ment) Bill, 2005 (Uttarancha! Adhiniyarm Sankhya 10 of 2005).

As passed by the Uttaranchal Legrslatwe Assembly and assented to by the Governor on

283-11-2005.
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THE UTTARANCHAL (THE UTTAR PRADESH STATE UNIVERSITIES ACT, 1973}
(ADAPTATION AND MODIFICATION ORDER, 2001) (SECOND AMENDMENT)
ACT, 2005
{Utraranchat Act No. 10 OF 2005)

Further to amend The Ultaranchal (The Uttar Pradesh State Universitias Act, 1973)
{Adaptation and Modification Order, 2001) in the context of Uttaranchal State.

An
ACT
Be it enacted in the Fifty-fith Year of the Republic of India is follows .-

1. (1) This Act may be called The Uttaranchal {The Uttar Pradesh State
Universities Act, 1973} {(Adaptation and Modification Order, 2001} (Second Amend-
ment) Act, 2005.

{2) It shall come into force at once.

{3) It extends 10 the whole State of Uttaranchal.

2. Clause (e} of sub-section {4) of section 31 of the Uttaranchal (The Uttar
Pradesh State Universities Act, 1973) (Adaptation and Modification Order, 2001}
Act, 2003) (hereinafier referred fo as 'Principal Act’) shali be substituted as follows --

“g (i) Selection Committee for the appointment of Lecturers in affili-
ated or associated College {other than a coliege maintained exclusively by
the State Government or by a Local Authority)} shall consist of--

(1) Chairperson of the Governing Body of the College or hisfher nominee
shall be the Chairperson of the Selection Commitiee;

(2) The Principal of the concerned College;

(3) One senior teacher/Head of the Department {of the subject concerned)
having at least ten years experience as lecturer;

{(4) Two nominees of the Vice-Chancelior of the affiliating University of whom
one should be subject expert;

{5} Two members one of whom is subject expert not of the college to be
nominated by the Chairperson of the governing body of the college concerned out of
a panel of names approved by the Vice-Chancellor, provided that for the meeting of
the Selection Committee presence of five members shall be deemed quorum and
the presence of at least two mé&mbers out of the three subject experis shall be
compulsory”,

g (li} Selection Committee for the appointment of Principal in affili-
ated or associated Coflege {other‘than a college maintained exclusively by
the State Government or by a Local Authority) shall consist of.-

{1) Chairperson of the Governing Board as chairperson;

(2) One member of the Governing Board shall be nominated by the
Chairperson;

(3) Two Vice-Chancellor's nominees, out of whom one should be an expert;

(4) Three experts nominated by the Govemning Body of the college out of the
panel approved by the Vice-Changelior which is principal of the college, a professor
of the university and renowned educationist not below the rank of a professor.

Provided that at least four members, including two subject experts, shall
constitute the quorum”,

By Order,

I J. MALHOTRA,
Principal Secretary.
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: No. 486/Vidhayee & Sansadiya Karya/2005
SRR Dated Dehradun, April 21, 2005
. NOTIFICATION

MiSCB"aI'IBOUS

In pursuance of the provisions of Clause (3) of Articte 348 of the Constitution of Indla the
Govemor is pleased to order the publication of the following English transtation of The Uttaranchal
(The Uttar Pradesh State University Act, 1973) (Adaptation and Modification Order; 2001} (Third
Amendment) Bill, 2005 {(Uttaranchal Adhiniyam Sankhya 17 of 2005).

As passed by the Uttaranchal Leglslatwe Assembly and assented to by the Govermor on

- 20-04-2005.

THE UTTARANCHAL (THE UTTAR PRADESH STATE UNIVERSITY ACT, 873)
(ADAPTATION AND MODIFICATION ORDER, 2001) (THIRD AMENDMENT)
ACT, 2005

(Act No. 17 OF 2005)

Furtherto amend The Uttaranchal (The Uttar Pradesh State University Act, 1973}
{Adaptation and Modificatian Crder, 2001)

AN
ACT

‘Be it enacted by the.State Assembly of Uftaranchal in the Fifty-sixth Year of the
Repﬁ_bffc of India as folfows —

Short title & 1. (1) This Act may be called The Uttaranchal (The Uttar Pradesh State
Commencement  njversity Act, 1973) (Adaptation and Modification Order, 2001) (Third Amend-
ment) Act, 2005.

- (2) It shall come into force on such date as the State Govemmentmay, by
notification in the official Gazette, appoint.

Amendment of " 2. In The Uttaranchal (The Uttar Pradesh State University Act, 1973)

Principal Act (Adaptation and Modification Order, 2001), herein after referred to as Principal Act,
wherever the expression “Sampurnanand Sanskrit University” occurs, the words
“Uttaranchal Sanskrit University, Hardwar™ shall be substituted.

-By- Orcier,
I. J. MALHOTRA,

Principat Secretary.
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